
FORM C
SUBMISSION OF CLAIM BY FINANCIAL CREDITORS

(Under Regulation 8 ofthe lnsolvency and Bankruptcy Board of India (lnsolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Date: 2811212023

Frorl
Eastern Housing Udyog Finance Co. Ltd,.
4,A, Council House Street,
Kolkata- 700 001

To
The Interirn Resolution Professional / Resolution Professional

[Name ofthe Insolvency Resolution Professional / Resolution Professional]

fAddress as set out in public announcement]

Subject: Submission of claim and proof of claim.

Madam/Sir,

Eastern Housing Udyog Finance Co. Ltd., hereby submits this claim in respect ofthe corporate

insolvency resolution process of Arcuttipore Tea Co. Ltd.. The details for the sallle are set ou1

belolv:

For Eastern Housing Udycg Ftnen:,e ''''' ' "
(l ,. o.- p.=.--o---<-=-e-\

Director

Relevant Particulars

fl) (2) (j)
Name ofthe financial creditor Eastern Housing Udyog

Finance Co. Ltd.
2. ldentification number ofthe financial creditor

(lf an incorporated body, provide identification
number and proof of incorporation. If a partnership
or individual provide identification records* of all
the parlners or lhe ind i\ idual)

CIN:
u65999W81 992PLC0s6095

Annexure-A: Ccrtilicate ol
IncorDoration

3. Address and email address of the financial creditor
for correspondence

4A, CoUNCIL Itotisl:l s1l{llll'1 .

Kor.KArA- 70000 I

U\4A1 L: CA.OP569@GNlAr r-.CoN,l

4. Details ofclairn, if it is made against corporate debtor
as principal borrower:

(i) Amount of claim Rs. 5,79,73.1221- (Rupces Five
Crore Seventy N ine Lakhs
Seventy Three Thousand Onc
Hundred and Twetfy Two onll)
as on 15.12.2023.
(Principal + Intercst)

Breal< Up:

l. Principal dues as on date is

Rs. 2,49,99,3301 (Rupees Trvo

Crore Forty Nine Lakhs tr-inely



(ii) Amount of claim covered by security interest, if
any
(Please provide details ol security interest, the value
ofthe security, and the date it was given)

For Eastern liousing UrJi,oC finanoe Co, Ltj

ine Thousand Three Hundred
Thirty Only) on account of

loan in terms of Loan
ent dated 28 June. 20 | 9

Unpaid Interest Dues of Rs.

,29,7 3,7 92 / - ( Rupees Th ree

rore Twenty N ine Lakhs
tv Three Thousand Scven

Hundred and Ninety Two only)
01 /04120 I 4 to 1 5 I 12/2024.

ence the total sum ofRs.
,79,73,1221 - (Rupees Five

Seventy Nine Lakhs

eventv Three Thousand One

undred and Twenty Two only)
is due and payable and the

interest is being accrued at the

rate till the date of actual
ization of such amount.

ipal amount of Rs.

49,99,330/ - and Interest

unting to Rs. 5,79,73,1221-

Secured by way of
Hypothecation of all movable

ofthe Corporate
Debtors.) More specifically

ibed as under:

charge shall operate on

Primary- First charge on the

ntire current assets, both
t and fluture. ofthe

pany and on Trees, Tea

hruhs and Fresh Plantation.

llateral- First charge on all
ovable assets ofthe company

ike Furniture and fixtures,
icles, tools and spares, dies

moulds.

qw
Director



For Easiern Housing Udyog i:irrar"i "' '''
Q .------.F---a=-\-r_- €-J

Director

(iii) Amount of claim covered by guarantee, ifany
(Please provide details of guarantee held, the value
ofthe guarantee, and the date it was given)

(iv) Narne and address ofthe guarantor(s)

)ollateral- First charge on all
rovable and immovable plant

nd machineries including tools
nd spares, dies and moulds
ntil full repayrnent ofthe
rinciple loan with interests and

ther dues thereof.

)ate of Creation of Charge:

8.06.201 I

ril

l.A.

5. Details ofclaim, ifit is made against corporate debtor
as guarantor:
(i) Amount of claim
(ii) Arrount of claim covered by security interest, if
any
(Please provide details of security interest, the value
ofthe security, and the date it was given)
(iii) Amount of claim covered by gualantee, ifany
(Please provide details of guarantee held, the value
ofthe guarantee, and the date it was given)
(iv) Name and address ofthe principal borrower

Not Applicable

6. Details of clairr, il it is made in respect ol financial
debt covered under clauses (h) and (i) of sub-sectiott
(8) ofsection 5 ofthe Code, extended by dre creditor:
(i) Amount of claim
(ii) Narne and address of the beneficiary

Not Applicable

7. Details of how and when debt incurred

t\

1. Eastern Housing Udyog
Finance
Company Limited (hereinafier
referred to as "Financial
Creditor") is a non-banking
finance Company.
2. Since 2014, Arcuttipole Tea
Company Limited (herein after
refelred to as "Corporate
Debtor") availed loans from the
Financial Creditor repayable
with interest at l80% pa as

required by it from time to time.
3. In June, 2019, the Corporate
Debtor



agreed to hypothecate its
movable assets in order to
secure the outstanding amounts
as well as further funds which it
may borrow subject to a
maximum limit of Rs.
2,s0,00,000/-.

4. Pursuant to negotiations, on
28thJune, 2019, the parties
entered into a loan agreement
whereby the Financial Creditor
agreed to provide the Corporate
Debtor a credit facility of Rs.
2,50,00,000/- lor meeting its
various working
capital/Business need.
5. In terms of the loan
agreement a deed of
hypothecation was also
executed by and between the
padies on 28"June, 2019
whereby the Corporate Debtor
hypothecated in favour of the
Financial Creditor its entire
stock of raw materials, semi-
finished and finished goods
consumable stores and spares
and such other movables
including book-debts, bills
whether documentary or clean,
outstanding monres
receivables, both present and
future. and whole of the
movable propefiies includ ing
plant and machinery,
machinery spares, tools,
vehicles, furniture and fixtures
and accessories and other
movables both present and
future.
6. The Corporate Debtor has

availed the aggregate sum of
Rs. 2,49,99,3301 (Rupees Two
Crores Forty-Nine Lakhs-
Ninety-Nine Thousand Three
Hundred Thirty only) as Loan
in terms olthe loan Agreement
dated 28th J une. 2019.

Fot Eastem Housing Uclyog Fr:;:"" ,.. ...-

Dhector

a



7. In terms ol the loan
agreement and the deed o
hypothecation, the charge as
created by the Corporate
Debtor in favour of the
Financial Creditor towards
securing the credit facility of
Rs. 2,50,00,000/- was duly
registered with the Registrar of
Companies (in short "ROC"),

8. The Corporate Debtor
continuously defaulted in
paying the monthly interest on
and from June, 2019 which was
payable by the l0th of each
month as per Clause 4 of the
Loan Agreement and becanre
liable to pay interest @ l8olo as

agreed by and between the
pafties.

9. An application under Section
7 of the Insolvency and
Bankruptcy Code, 2016 read
with rule 4 of the lnsolvency
and Bankruptcy code, 2016
along with affidavit was filed
on 24.11.2021 before the
Hon'ble Ad.judicating
Authority being C.P. (lB) 361
(KB)/2021. The Debt o1' the
Financial Creditor was within
the period of limitation.

10. That while the Petition
under Section 7 was pending,
the term of settlement was
executed between Eastern
Housing Udyog Finance Co.
Ltd and Arcuttipore Tea Co.
Ltd. on 13.04.2022 and Couple
of cheques of Rs. 5,00,000
(Rupees Five Lakh Only) and
10,00,000 (Rupees Ten lakh
Only) were handed ovel by the
Corporate Debtor ai sign ing
amount.

For Eastem Housing Udyog Finance Co' Lto

a#



12. On 0 I .07.2022. cheqLre o
Rs. 5,00,000 (Rupees Five
Lakh Only) as per the terms of
the settlement agreement
deposited and was d ishonored
on 02.07.2022. However on
05.07 .2022, once again the
cheque ofRs. 5,00,000 (Rupees
Five Lakh Only) deposited and
was cleared. Further Cheque of
Rs. I0,00,0004 (Rupees Ten
Lakh Only) was deposited but
was dishonored. No f-urther

communication was received
from the Corporate Debtor.

13. The Corporate Debtor has

failed to pay the principal
a,rlount Rs. 2,49,99,3301-
(Rupees Two Crore Forty Nine
Lakhs Ninety Nine Thousand
Three Hundred and Thifty
Only) and accrued interest fi'onr
01.04.2014 to 31 .082023 is Rs.

2,20,37,686/ - (Amount Rupces
Two Crore Twenty Lakhs
Thirty Seven Thousand Six
Hundled and Eighty Six only).
Further intelest frorr
01.09.20D- till rhe dare of
initiation I of CIRP i.e..

15.12.2023 is Rs.

1,09,36,106.00 (Rupees One
Crore Nine Lakhs Thirty Six
Thousand One Hundred and

Six only).
Therefore the totil c lainr
amount
Debtor
5.79.73 1221-

Fol Eastern Housing Udycg Fiir:nc, Co, Li0

lrom the Corporate
has been arrived at Rs.

(l:-,4--*=--*.----,€l/
Dheclor

11. On 25.04.2022, in lA
(r.B.c.) 368 (KB) 2022, the
Hon'ble Adjudicating
Autholity passed an order
taking into record the Terms of
settlement and original
Application under Section 7
being C.P. (lB) 361 (l(B)/2021
was disposed off as withdrawn.

Five



*PAN, passport, AADHAAR Card or the identity card issued by the Electiorr Corrmission of
lnd ia.

DECLARATION
I, Om Prakash Saxena, cun'ently residing at 26 B& C, Alipore Road, Orbit Crystal, I(olkata-
700027 , do hereby declare and state as follows: -

l. Arcuttipore Tea Co. Ltd.. the corporate debtor was. at the insolvency commencel'llenl

date, being the 15 day of December 2023, actually indebted to nre tbr a sum ofRs.
5,79,73,1221- (Rupees Five Crore Seventy Nine Lakhs Seventy Three Thousand One

Hundred and Twenty Two only).

2. In respect of my claim of the said suln or any part thereol, I have

documents specified below:
i. Copy of Certiflcate oflncorporation
ii. Copy of PAN of the Financial Creditor
iii. Copy ofLoan Agreement dated 28.06.2019

iv. Copy of Hypothecation agreement dated 28.06.2019
v. Copy of Ledger
vi. Copy ofAadhar ofthe signatory

f

relied on the

.Lll*s,.
/r' :.,-i-:a.ilA

-'i?',t,,, -.-,vl . 
I

t.,/r'.{,.

\ '. .-/",

',- , -*- 
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, 
_.; ,.|(V .-:*:. --,-4-

Crore Seventy Nine Lakhs
Seventy Three Thousand One
Hundred and Twenty Trvo
only) which is payable to the
Financial Creditor.

Details of any mr:tual credit, mutual debts, or other
mutual dealings between the corporate debtor and the
creditor which may be set-off against the clairr

NoT APPI,ICABLE

9. Details of the bank account to which the anrount of
the clainr or any paft thereof can be transferred
pursuant to a resolution plan

Name of Accorrnt: Easterrl

housing Udyog Finance co Ltd.
Bank: Indian Bank
Branch: SME Finance
Branch,l(olkata
IFSC : IDI80005769
Current A/c.No. 2009278131 I

For Eastern Housing Udyc3 i:ii:::e Co. 11,t.

\q \=--*- +---e^-----*J
Dkectot

(Signature of financial creditor or person authorised to act on its behalf)

fPlease enclose the authority ifthis is being subnritted on behalfofthe tinancial creditor]

OM PRAKASH SAXENA

Director

2b B& C, Alipore Road, Orbir Crl stal. Kolkatr- 700027.



4.

5.

6.

The said documents are true, valid and genuine to the best of my knowledge,
information and belief and no material facts have been concealed thelefrom.

In respect ofthe said sum or any pafi thereof, neither I, nor any person, by my order, to
my knowledge or beliet for my use, had or received any manner of satisfaction or
security whatsoever, save and except the following:

i. the Corporate Debtor agreed to hypothecate its movable assets in order
to secure the outstanding amounts.

I undeftake to update my claim as and when the claim is satisfied, paftly or fully, fiom
any source in any manner, after the insolvency commencement date.

)-anf I I an not a related party of the corporate debtor, as defined under section 5 (24)
ofthe Code.

7. I arr eligible to join committee ofcreditors by viftue of proviso to section 2l (2) ofthe
Code even though I am a related party of the corporate debtor.

Date:2811212023
Place: Kolkata

VERIFICATION
I. Orr Plakash Saxena, the claimant hereinabove, do hereby verify that the contents of this
proof of claim are true and correct to my knowledge and belief and no material fact has been

concealed tlrerefrom-

Verified at Kolkata on this 28th day of December, 2023

Fot Ea$ern Housing UCi;; i,,r-:'' C; :-'"

(Q, \---------*^ ' -I -''t--^--s^r
Director

(Signature of the clairnarrt)

FoI Eastem Housing Udyog F;i'aacs C0 Lid

Q._--._'.:_
Dkector

(Signature of clairnant)

,..,,i;]li"r

l{{jlIALt
r';ia { F}r.

I t Llu ttz,i


